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COUNCIL OF STATE
W ednesday , 5th April, 1944

T he C ouncil m et in the C ouncil C ham ber o f the C ouncil H ou se  at E leven  o f
th e C lock , the H on ourab le  the Chairm an (the H on ourab le  M r. M . N. D ala i) in
the Chair.

C E N T R A L  C O M M IT T E E  O F T H E  T U B E R C U L O S IS  A S S O C IA T IO N  O P
IN D IA  A N D  S T A N D IN G  C O M M IT T E E  F O R  T H E  C O M M E R C E  D E 
P A R T M E N T . • -

M k . C H A IR M A N  (Th^ H onourable M r. M . N . D a la i): I  have to  announce
to  you  the result o f  the ba llot held yesterday for e lection  o f  one m em b er  to
serve on the Central C om m ittoe o f the T ubercu losis A ssociation  o f  In d ia . F o r
the H on ourab le  Sir Satya Charan M ukherjee 24 votes w ere cast and for  the
H on ourab le  Sir Sulem an Cassum  H a ji M itha, 10 votes w ere cast. I  have there- 
f o r ^ J o d e c la r e  the H onourable Sir Satya Charan M ukherjee du ly  elected . I
h a v ^ M ^ t o  in form  the Council that as a result o f the e lection  held yesterday,
the follow ing three m em bers have been elected  to serve on the Standing C o m 
m ittee  to  advise on  subjects w ith w hich  the C om m erce D ep artm en t is c o n 
cern ed  : —  '

1. The H on ourable Sir Shantidas ^skuran.
2. The H on ou rab le  M r. A bdool R azak H a jee  A bdool Suttar.

- 3. The H onourable R ai B ahadur Lala R am saran D as.

B I L L  P A S S E D  B Y  T H E  L E G I S L A T I V E  A S S E M B L Y  L A I D  ON T H E
T A B L E

S E C R E T A R Y  o f the C O U N C IL : Sir, in pursuance o f  rule 25 o f  the
Indian  L egislative R u les, I  lay on the table copies o f  the following B ills w hich
w ere passed b y  the L egislative A ssem bly  at its m eeting  held  on the 4 th April,
1944, n a m e ly :—  ' * •
• A B ill to  extend the date up to w hich certain  duties characterised as p ro 
tective  in the F irst Schedule to th e Indian Tariff A ct, 1934, shall have effect.

A  B ill further to  am end the F actories A ct, 1934.

. IN D IA N  IN C O M E -T A X  (A M E N D M E N T ) B I L L . # .
T he H on o u ra b le  Sir J O H N  S H E E H Y  (Nom inated O fficia l): M r. Chairm an,

S ir, I  beg to m o v e : —
“That Bill further to amend the Tndian Income-tax Act, 1922, as passed by the Legis

lative Assembly. be taken into consideration.”
Sir, the m ain clause in this B ill is clause 5, w hich contains a sch em e f>r

advance paym ent o f  tax on incom e w hich is not now  su b ject to deduction  o f
tax at soured. The ob ject o f this schem e is anti-inflationarv and tho w ay  in
w hich it is proposed to carry ou t the schem e is by  co llectin g  in 1944*45 twe
w hich w ould be assessed and collected  in 1945-46. The schem e proceeds on a

basis o f  giving an option  to the assessee to pay either on his last assessm ent or*
if he thinks that he is m aking less m on ey  than he was in the previous year, to
m ake his ow n estim ate and substitute it for his previous y oa r 's  estim ate.
m u ch  for the general outlines o f the schem e.

N ow . I  think I  ought to explain it in a little m ore detail by  running through
the main sub-sections o f the proposed section 18A o f  the In com e-tax  A c t .,

T he first sub-section  provides that the In com e T ax Officer shall issue a n otice
to the nssessee to pay  tax quarterly on the 15th Ju n e, the 15th S eptem ber, th®
lo th  D ecem ber and the 15th M arch, at current rates on hi& last assessed in 
com e, that is on that part o f  his in com e w hich is n ot su b ject to dedu ction  o f
tax at source. N ow , tw o im portant changes in this sub-section  were m ade before
th e  B ill reached this H ouse. T he first was in the S elect C om m ittee w here all
taxpayers w ith a total incom e o f  less than R s. 6 ,0 0 0  w ere exclu ded . T h at
roughly tak£s tw o-th irds o f  the people  to w hom  the oritrinal schem e applied o u l
sf the schem e. So n ow  it will on ly  apply  to roughly 70,000 vor 80,000 assessees.
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[S ir  John  S h eeh y .] "
•The other change is contained in what is now  the first proviso to the c lause sn d

it deals w ith the assessees w hose year o f accou n t ends after the 81st c f
D ecem ber and the proviso now  p laces them  on m u ch  the sam e footin g  as
assessees w hose year ends before the Slert- o f D ecem ber, nam ely, they will n ot
be asked to  pay their first instalm ent o f tax undter the sch em e until about six
m on th s o f their accoun tin g  period have elapsed. Their first instalm ent, wfii'ih
will be due in the case, o f  other Assessees on the 15th o f Ju n e, w ill be due on
the 15th of> S eptem ber. /

N ow , com in g  to su b-section  (2), that gives to the assessee the option , if he
thinks that the am oun t o f tax w hich  the In com e  T ax O fficer is asking him  io
p a y  op  the basis o f  his previous assessm ent is too  m u ch , to  m ake his ow n esti
m ate, and he can then pay accord ing  to  th at estim ate.

Sub-section  (t?) deals w ith the case o f  an assessee w ho has n ever been
assessed before and he is bound under this provision  to m ake his ow n $atim ate
o f  w hat is due from  him  and pay accordingly .

Sub-section  (4) deals w ith the case o f  in com e w hich  is received period ically
— com m ission — of course, you  cannot exp ect an assessee to  pay tax  on co m m is
sion w hich  he has not received , and it allow s him  to postpon e paym en t o f  the
tax on  com m ission  until either he has received it or it has been adjusted in his
accoun t. .

Sub-section  (5) entitles the assessee to 2 per cent, in terest on  any sum  th$t
he pays under the scheifie— any advance p a ym en t w hether it is short o f  the
correct am ount or not. H e  is going to  get 2  per cent, sim ple interest per annum .

Sub-sections ( 6), (7), (8), (9) and (10) provide w hat I  m ay  call the m ach inery
for en forcing  the provisions*of the sch em e. Su b-section s x(6), (7) and (8) provide
penal interest o f  6  per <;ent. I  should like to  m ake it clear here that w here on
assessee pays tax under su b-section  (I )  according to the order o f  the In com e
T ax O fficer he* is liable to  no pen a lty  “or penal in terest; his liability  is fu lly
discharged. W h eth er he m akes m ore m on ev  in the current year or not it d6es
n ot ^natter as long as he pays the am ount dem anded by the In com e  T ax O fficer
on  the basis o f  his last assessm ent. I f  he chooses to  m ake an estim ate, then
under sub-section  (fi) he will have to pay a penal interest o f  6  per cent, on  the
difference betw een  his estim ate and BO per cent, o f the tax determ ined on the
basis o f  the regular assessm ent. %

Sub-section  (7) deals with the case w here an assessee m akes short paym en ts
in the first three instalm ents. H e  will have to  pay penal interest on  the d iffer
en ce betw een  the correct am ount o f  the instalm ent and w hat he actually  pays.
I t  is obv iou sly  necessary for us to  have a provision  o f this kind because an
assessee m ay  defeat the w hole sch em e b y  paying 80 per cent, in the last instal
m en t and noth ing at all in the first three instalm ents. So w e ju st w ant to
encourage him  b y  this provision  to pay  som eth ing in the fftst three instalm ents
also.

Su b-section  (9) im ports the penal provisions o f  section 28 into *the sch em e.
In  oth er w ords, if an assessee m akes a false estim ate, or, i f  an assessee under
sub-section  (3) does n ot m ake an ertim ate at all, he is liable to be penalised at
one and a h a lf tim es the d ifference betw een  the 80  per cent, o f the tax and
w hat he has paid.

Su b-section  (10) provides that if an assesgee does n ot pay the instalm ents
Ih at he is* ordered to  pay b y  the In co m e  T ax  Officer o f, i f  he does n ot pay th e
instalm ents accord ing  to  his ow n estim ate, he shall, on the dates the instal
m en ts are due, be  deem ed to  be an assessee in defau lt in respect o f  these instal
m en ts. T his provision  is necessary  because otherw ise w e w ould  have n o  pow er
w hatever to  recover the tax and an assessee could  ignore the schem e. W e #have
th erefore  got to have this provision . , ^

Su b-section  (11) provides that w hen the regular assessm ent # com es to . b s
m ade the assessee shall be  given credit io r  the tax w hich  he has paid under
Ih is schem e, ju st as he is n ow  gjven cred it for  tax  deducted  at source in respect
o f  interest on securities,' -dividends, and bo on . *

« 4 0 ' c o u n c i l  o r  s t a t b [5 th A p r i l  1944



INDIAN INCOME-TAX (AMENDMENT) BILL 641
I  have m entioned tw o am endm ents w hich w ere m ade in sub-section  ( 2 ).

T here w ere also som e other m inor am endm en ts. IJut excep t for the tw o am end
m ents w hich  I  have dealt w ith, the sch em e is substantially  as it was w hen  the
B ill w as first in troduced.

C om in g  to  the other provisions o f  the B ill, clause 2  am ends section  7 o f
the In co m e -ta x  A ct. T he provision in question  provides that a sum  paid ou t
o f  an u nrecogn ised  provident fund  shall be taxed. W h en  w e inserted that p ro 
vision in the Indian  .In com e-ta x  (A m en dm en t) A c t , . 1989, we we*e under the
im pression  that sum s w ould  on ly  be paid out o f  the provident fund at the
term ination  o f the em p loym en t. T hat is the norm al p r a c t ic e : a m an does not
get his provident fund until he leaves his em p loym en t. B u t we have com e
across cases recen tly  w here sum s were paid from  certain provident funds during:

th e course o f  em p loym en t, and there is a H igh  Court ruling to  the effect that
these sum s are n ot taxable. O f course, it is n ot right that these should escape
taxation  w hen sum s paid at the term ination o f em p loym en t are taxable. H e n ce
w e have cu t ou t the referen ce to the term ination  o f the em p loym en t.

Clause 3 deals w ith the exem ption  w hich  is given by section 14 o f the In co m e -
tax  A ct, to  sum s received by  . an assessee as a m em ber o f a H in du  u ndivided
fam ily . This exem ption  proceeds on the basis that the fam ily  is la xed  in respect
o f  the in com e and therefore to avoid ddbble taxation a m em ber o f the fam ily
w ho receives part o f that in com e should not be taxed again. O wing to recent
judicia l decisions h ow ever w e have got a situation w here in certain  cases the
su m  is taxable neither in the hands o f the fam ily  nor in the hands o f the reci
pient. This am endm en t is designed to set that right. In  it w e provide th at
he is exem pt from  taxation  on ly  in respect o f  such sum  as com es ou t o f  rha
incom e o f the fam ily , w hich  will be taxed in the fa m ily ’s hands. TBut if it is n o t
paid out o f  such in com e, the exem ption  will not apply, because it w ould n ot be
taxed in the hands o f the fam ily . W e  can in such a case therefore tax the
recipient.
% N ow , com in g  to clause 6 . W h en  we am ended the Incom e-^ax A c t  tw o
years ago to  ex em p t profits w hich  accrued and arose in an Indian  State, w e
did n ot exclu de losses from  being  allow ed at the sam e tim e. So now  w e have
to  pu t that right, by  providing here that losses arising in an Indian  S tate can

on ly  be set off or carried forward against profits arising in an Indian  State. T h ey
can not have it both  w ays, in oth er w ords set off their sta le  losses against their
British Indian  profits and have their state profits exem pt.

Clause 7 and clause 13 are really consequential on  the am endm Qpt w hich  we
m ade tw o years ago in section  25 w here w e exclu ded  certain assessaes from

* relief w hich  under section  25(3) and section  25 (4 ) they were n ot equ itab ly
entitled  to. .

Clauses 8 and 12 are consequential on  the "p a y  as you  e a r n "  schem e in
clause 5 . C lauses 9 and 10 give a right o f appeal in tw o im portant cases. O ne
o f  them  is the case w hich  the H on ourab le  M r. Parker was providing for in a
B ill w hich he introduced in th is H ou se . W e  have em bodied  his proposal here.
W e  give a right o f appeal to an assessee w ho ob jects  to having to d edu ct tax
from  paym ents to a non-resident, on the ground that the in com e is n ot liable
to  tax. "The other right o f  appeal w hich  we give here is in response to a cla im
w hich  has been  pressed on us, nam ely, to allow  a right o f  appeal where a best- 
ju dgm en t assessm ent is m ade and the registration o f  a firm is can celled  or
refused under section  23(4).

T hat brings m e to the last clause, clause 14, w hich  increases the a llow ance
for  m anagem ent expenses w hich  we give to  life insurance com panies w ho aro
assessed on  the basis o f gross incom ings less m anagem ent expenses. As the
clause w as originally introduced, w e had tw o legs to  this third c lau se : we had
8 J per cent, for short-term  prem ium s and 15 per cent, for other renewal pre
m ium s. In  the S e lect C om m ittee w e altered that to 12 per cent, for  all p re
m ium s.

Sir, I  m ove. ‘
The H onourable M r . R . H . P A R K E R  (B o m b a y  C ham ber o f C om m e rce ):

Sir, I  w ould like to  w elcom e this B ill in  general term s, because I  think it it
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[M r. R . H . P a r k e r ]

going to  do som e very  u s e fu l. jvork. B u t I  w ould like to enter also a protest
against the very  short period o f tim e w hich  elapsed betw een  the in troduction
and the sitting o f the S e lect C om m ittee . That gave a tota lly  inadequate period
o f tim e for those in the provinces to  consider w hat was a very  im portan t m easure.
I t  was a m atter o f  som e ten days, 1  think, betw een  the one date and the other.
I  hope that on  future occasion s, in all com plica ted  B ills  at any rate, m ore tim e
w ill be given. T he B ill, h ow ever, I am  glad to say, has been  thoroughly  dealt
w ith  in the other H ou se . B u t it was dealt w ith at a later stage than is norm al,
and at a later stage than is desirable. I t  is, T think, in a S elect C om m ittee

*that a B ill o f this kind should be thoroughly  overhauled, and on th is occasion
that was not possible.

I am glad t-o see that m ost o f the necessary am endm ents have been  passed
at later stages in the other H ou se , and I  w elcom e them* all. I  am  also grateful
to  G overnm ent for clause 9 w hich  deals w ith the poin t w hich  I  failed to deal
w ith in the past m yself despite a num ber o f efforts to that end.

There is one point on  w hich I  should like a little in form ation  from  the
H on ourab le  Sir John  Sheehy. I  apologise for not having exam ined  it properly
m yse lf, but I  did n ot know  that the B ill was being taken up to d a y ; I  thought
it was going to  com e up on Saturday. T>n this question  o f  term ination  o f e m 
p loym en t and paym ent ou t o f  the provident fund, I  am n ot qu ite clear w h 'it
happens now  in those cases w here it is provided in any provident fund rules
that 90 per cent, o f  the provident fund can b ^ p a id  w hen a m an is about to
retire. T do not know  w hether that is provided for in the G overnm ent rules,
bu t it is certain ly  provided  for in som e oth er rules. A  m an, say, is going on
a year 's  leave preparatory  to  retirem en t, and he is paid 9 0  per cent, pending
retirem ent. I  take it that that w ill not be  su b ject to  ta xa tion ?

The H onourable Sir JO H N  S H E E H Y : Sir, I  w ill deal w ith the tw o points
raised by  the H on ourab le  M r. Parker. As regards shortness o f  tim e, I  should
like to point ou t th at this w as part o f  the B u d g et proposals, and it w ou ld  have
been  im possible for  us to  publish this im portant proposal, nam ely, the “ pay
as you  earn ”  sch em e, before  the in troduction  o f the B u dget. A ctu ally  this B ill
w as in troduced  at the sam e tim e as the F inance B ill. I am sorry w e could  not
grve th em  any m ore tim e.

T h^  Honourable M r . R . H . P A R K E R : .M ay I  poin t ou t that in that case
the S e lect C om m ittee should have sat m uch  later.

The H onourable Sir JO H N  S H E E H Y : T h at was due to  the exigencies o f
business ill the other H ou se . W e  had to  fix it that w ay.

A s regards the other poin t— paym en t o f  90 per cent, pending retirem ent—
I have n ot com e across cases, and on a tech n ica l m atter like this I  w ould  n ot
like to  give a categorica l reply  w ith ou t having all the fa cts  before  m e. B u t  I
im agine that that w ould be  p a ym en t# at the term ination  o f  em p loym en t, and
th at it w ould be all right. B u t I  w ould  n ot like to  be taken as g iving  an
assurance on that poin t at all.

T h e  H o n o u r a b le  t h e  C H A IR M A N : M otion  m a d e : —
“ That the Bill farther to amend the Tndian Income-tax Act, 1922, as patted by the Legis

lative Assembly, be taken into contideration.” .
Question p u t and M otion  adopted.
Clauses 2  to 14 w ere added to  the B ill.
Clause 1 w as added to  the B ill.
The T itle  and P ream ble were added to the B ill.
The H onourable Sir J O H N  S H E E H Y : Sir, I  m o v e : —
"That the Bill, aa passed by the Legislative Attembly, be patted."
The M otion  w as adopted.

M O T IO N  HE  U N IT E D  N A T IO N S  R E L I E F  A N D  R E H A B IL IT A T IO N
A D M IN IS T R A T IO N  A G R E E M E N T .

The Honourable M r, Y . N. S U K T H A N K A R  (N om inated O fficia l): Sir, I
m o v e : —

“That thi* Council approve* the United Nations Relief and Rehabilitation Adminis
tration Aprefment signed at Washington on the 9th November, 1943.M
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Bir, he m u st be a bold  m an w ho fa ced  sudden ly  w ith  the p rospect o f  address

ing th is H ou se  for  the first tim e, cou ld  do so w ith ou t any loss o f "equanimity*
n o  m atter h ow  great his pow ers o f e loquen ce or  his experience o f pu b lic  speaking.
T possess none o f these advantages and have therefore, w ished m ore than on ce
during the last few  m inutes that it had n ot fa llen  to  m y  lo t to  m ove this R eso lu 
tion and th at it w as left in the com p eten t hands o f th e C om m erce Secretary.
W h a t gives m e confidence, how ever, is the th ou gh t that the H ou se  usually
extends its sym pathy and kindness to  a person  w ho finds h im self in the aw fu l
predicam ent that I  d o  this m orning. •

B efore , Sir, 1 go  on to explain the fu nction s and ob jects , the constitu tion
and the financial resources o f the U N R R A A , the H ou se  w ill perhaps bear
w ith m e if 1 give very briefly the background leading up to this A dm in istration .
T he U nited N ations have been giving thought for  som e tim e to  the necessary
arrangem ents to  provide for the relief o f the w ar v ictim s. The discusslGHB took
place som e tim e in 1942 and the m atters w ere finalised to  a certain  ex ten t in
N ovem ber, 1942, at a m eetin g  in W ash ington . • T hereafter th ey  w ere reduced
to a prelim inary draft w hich  was com m u n ica ted  to  the G overnm ent o f  India  f o r
their com m en ts. On exam ining the draft the G overnm ent o f In d ia  expressed
their approval o f the proposals bu t in doing so they  poin ted  ou t that the
help w hich  India  cou ld  g ive m ust be lim ited  on  accou n t o f  her lim ited  ph ysica l
and financial resources and before any contributions could  be m ade the ap prova l
o f the Legislature should be obtained accord ing  to  the norm al constitu tiona l
procedure. They were furnished w ith a further draft som e tim e in Ju n e, 1948,.
w hich was again exam ined by all the departm ents concerned . T h e m ost im portan t
change in the draft as com pared w ith  the previous one w as th at certain  pow ers,
w hich  were vested in the C om m ittee— a sm all bod y  consisting o f the representa
tives o f the U. K ., the U. S. A ., China and the U n ited  States o f  S ov iet R u ssia
— w ere transferred to the Council, a m u ch  larger bod y . T hereupon  the G overn 
m en t o f India asked lor the final text so that the approval o f the Legislature
could  be obtained. They received this draft tow ards the end o f O ctober, T045.
B u t then they learnt that the G overn m en t o f the U nited  States o f  A m erica had
arranged for a m eeting early in N ovem ber to  secure the signatures o f the parti
c ipating countries. The G overnm ent o f India thereupon  authorised their A gen t-
General to sign this A greem ent on their beh alf su b ject to the reservation  that
this A greem ent will n ot com e into operation  in so far as In d ia  w as concerned
prior to  the receipt o f the approval o f  the Legislature. They also norflinated the
Agent-G eneral to  represent them  on this body on ascertaining that m em Bers o i
G overnm ents v»ho had signed this A greem ent su b ject to reservation  were exactly
on the same footing  as the representatives o f the other G overnm ents.

I shall now  com e to the fu nction s and ob jects  o f  this Adm inistration . I
shall describe them  as briefly as possible. T h e  ob jects  are, first o f all, to  pro
vide relief to  the war victim s in any o f the areas under the control o f any o f the
U nited N ations by the provision o f m aterials and services required for su ch
relie f; secondly , to  pursue such m easures fo r  jo in t and individual action  in  ord er
to  co  ordinate purchase and use shipping for the purposes o f the A d m in istra tion ;
and lastly, to  deal w ith any o f the m atters con n ected  w ith  these operations as
recom m en ded  b y  any o f the G overnm ents. T h e constitu tion  o f the A dm in is
tration is, briefly, that there is a C ouncil w hich  deals w i# i the policy  govern ing
the action o f the Adm inistration  shall m eet ordinarily tw ice a year. Then  there
is a Central C om m ittee w hich  w ill deal w ith execu tive  m atters from  d a y-to -d ay ,
the full executive pow er h eing  vested in the D irector-G eneral. There is a C om 
m ittee o f Supplies, there is a C om m ittee o f F inancial Control, there is a C om 
m ittee o f  the C ouncil for Europe and there is a C om m ittee  o f  the C ouncil f o r
E astern  countries on  w hich India is represented. T here are fu rth er  five tech n i
cal and regional com m ittees dealing w ith  m atters like agriculture, d isp laced
persons, health, industrial rehabilitation  and w elfare. P articu lar im portan ce
attaches to the decision o f the Adm inistration  to  provide  relief to  the d isp laced
persons so that such persons w ill be assisted to  go  back  to their places although
they m ay not be nationals o f the countries in  w hich  those p laces are situated.

C om ing to  the financial resources w ith  w hich  the Adm inistration  w ill be  finan
cing  its activities, the form ula laid dow n is that the G overn m en ts should pay
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1  per cen t, o f the national in com e as for th© year ending 30th  Ju n e, 1943. I t
is how ever, appreciated ' th at this m ay con flict w ith  specia l dem ands arising
fro m  the continu an ce o f the w ar in som e o f  the territories o f  the participating
^countries and thereiore it is recognised that it m £y n ot he possible for countries
t o  ad opt this particu lar form ula having regard to  the special conditions in w hich
they find th em selves. A t this stage 1  hope H onourable M em bers w ill n ote  the
-attitude adopted by the G overn m en t o f In d ia  tow ards the A dm inistration  and
the action taken by them . .First o f all they have expressed their sym p ath y  w ith
.the 'p rop osa ls ; secondly , they have p o in ted -ou t that any assistance w hich  India
cou ld  give m u st be on  a lim ited sca le ; th irdly, they havo m ade it clear that
.any assistance w hich  India cou ld  give m u st be  su b ject  to  the approval o f  the
Legislature obtained in accordance w ith  the norm al constitutional p roced u re ;
and iastly, they have m ade no pa ym en t w hatsoever so far as the necessary
ap prova l is n ot obtained. *

A t thas stage the H on ourab le  M em bers w ill perhaps like m e  to deal w ith the
-am endm ent w hich  has been lately passed by the Congress and the Senate. This
is to  the effect that so far as funds and facilities perm it the benefit, to be m ade
availab le  by  the U N R R A  cou ld  be extended  to  any area im portan t to the m ili
tary operations o f the U nited N ations, w hich is stricken by fam ine or disease.
A s  I  explained in reply  to  a question , the m atter can not be dealt w ith further
until the constitution  o f the U N R IiA  has been am ended. It will perhaps
be appropriate to  draw the attention  o f the H on ourable M em bers to the p re
a m b le  o f the U N R R A  w hich  at present confines its activ ities on ly  to the popu la 
tion  inhabiting the areas liberated from  the dom ination  o f the A xis countries.
W e  m u st in this con n ection  take a realistic v iew  o f the situation, and w hile w e
apprecia te  th e  gesture o f  the Congress and the Senate and the sym path y o f the
U . 6  A ., we m u st rem em ber that any assistance w hich  the U N R R A  cou ld
b e  given  is lim ited  by  funds and facilities. S econ d ly  India  has large external
ba lan ce  w ith  w hich  to  purchase h er im port requ irem ents. L astly  the U N R R A
'has n o  shipping and if any im ports o f grains, e tc ., are to  be brought to India  they
m u st b e  lim ited *by  the shipping and the freight w hich  m ay be available and
m ere extension  o f  the benefit to  India  does not by  itself m ake it possib le that
large quantities cou ld  be  shipped to India . .

Sir, I  dornot wish to  detain the H ou se very long. I  hope I have given  suffi
c ien t reasons w hy w e should participate in the U N R R A . The last four years
h ave w itnessed destruction  and devastation  on an unprecedented scale and the
work o f reconstruction  m ust fo llow  thi* devastation  as sureJy us the night fo l
low s the day or the daw n the darkest hour. I t  seem s to  m e that unless w e are v
prepared to  look  on  w hile death  and destruction  aw ait large portions o f
hum an ity  in these liberated areas, unless w e are going to be false to  our tradi
tion s and heritage, and in short w e deny the great purpose o f hum an deve lop 
m en t, w e m u st establish  and m aintain this Adm inistration . S om eon e has said
that the treaties and coven an ts and prom ises are n o  good  at all, for w hen  the
tim e  com es there are people com in g forw ard to  treat them  as scraps o f paper.
I t  is n ot enough  to  w rite w ords on a p a rch m e n t; they should be graven on  the
heart. W h a t  surer m ethod  is there, I  ask, to engrave w ords on the hum an
hearts than to  'provide in the liberated areas aid and relief from* suffering, food ,
cloth in g  and shelter, to  assist in prevention  o f pestilence, to  arrange and prepare
for the return o f th e  exiles and prisoners to  their h om es, to  provide for  the re 
sum p tion  o f urgently  needed agriculture and industry and' for the restoration o f
serv ices bad ly  needed . *

B ir, I  m ove. (Applause,)

4*4* c o u n c i l  o f  s t a t b [ 5 t h  A p e i l  1944
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The H o n o u ra b le  Rai B ahadu r SH I N A R A IN  M E H T H A  (B ih a r : N on-

M u h am m ad an ): W ou ld  the H on ourab le  M em ber answ er one qu estion ?  W h at 
am ou n t w ould represent 1  per cent, o f In d ia ’s national in com e?

T h e H o n o u ra b le  M r. Y . N. S U K T H A N K A R : V arious estim ates have been  
given  by various econom ists. As m y H on ourab le  friend know s, econ om ists  hardly 
ever agree am ong them selves. B u t the estim ates provided  from  tim e to  tim e  

4^ary from  3 ,5 0 (7crores tg approxim ately  5,000 crores. A b ou t 1931-32 M r. V . K . 
R . V . R ao , one o f the em inent econom ists in India , had g iven  the national in com e 
per capita as R s. 6 7 ; recen tly  he has raised it to  } is . 112 per capita.

-T h e  H o n o u ra b le  Rai Bahadur S R I N A R A IN  M A H T H A : B u t I  feel sure  
that G overnm ent m ust them selves decide on som e figure that will be the contri
bution to be m ade.

T hb H o n o u ra b le  M r . Y . N. S U K T H A N K A R  : T h at is so, b u t I  d o  expect  
som e guidance on the poin t from  the H on ourab le  M em ber h im self.

T hk H o n o u ra b le  P andit H IR D A Y  N A T H  K U N Z R U  (U n ited  P rov in ce*  
N orthern:* N on -M u h am m adan); M r. President, the o b je ct Which underlies th e  
establishm ent o f the United N ations R elie f and R ehabilitation  A dm in istration  
is one w hich will, J am  sure, m eet w ith the approval o f all m em bers o f thi& 
H ou se. T he o b je ct  o f this organisation  will be to give relief o f  the devastated  
areas, the areas that have suffered on accou n t o f thd war,- I f  the am endm ent- 
suggested  by the U nited States Congress and Senate are a ccep ted  by  the U n ited  
N ations, India too  m ay ben efit from  the activities o f the U N R R A . B u t, Sir, 
w hile every one o f us will desire that* India should participate in an international 
organisation the purpose of w hich  is to give relief- to the devastated  areas, th ere  
are certain  questions w hich arise 'in  conn ection  with the part that In d ia  m a y  be 
called  upon to play in connection  w ith  this organisation  w hich  I  hope m y  H o n o u r 
able friend, Sukthankar, on w hose sp eech  I  venture to congratu late h im , w ill 
be able to answ er. . .

Thp m ain questions before us are (I )  th a t In d ia  should be represented on  
"th e  C om m ittees that m ay be established, particu larly tb# com m ittee  relating t o  

th e  F ar E a st and the C om m ittee  relating to  Supplies (2) that* it sfiould be repre
sented by m en  in w hom  she has confidence and w ho she feels w ould  w orthily  
represent her in international con ferences, and (3 ) that any contribution  that 
she m ight be called upon to m ake should n ot be larger than she*can  bear w ith  
her present resources. Taking the last p oin t first, w hile it is laid dow n in 
R esolution  N o. 14 passed in the F irst Session o f the C ouncil o f the U N R R A  
that the contribution  for participation  in the w ork o f  the A dm in istration  shall be 
approxim ately  equivalent to 1  per een lt o f the national in com e o f the 
country for the year ending June 30, 1943, as determ ined  by  the m em ber G overn 
m ent, it is recognised that a sm aller contribution  m ight be paid b y  cou n tries  
w hich  are in a specially difficu lt position . I t  is stated  in section  4  o f th e  
R eso lu tion : —

"The Council recognises that there are cases in which the recommendation above may 
conflict with particular demands arising from the continuance of the war or may be exces
sively . burdensome because of peculiar situations, and therefore recognises that the amonnt 
and character of the contribution recommended is subject to such conditions'*.

In dia  obviously  will be one o f the exceptional cases w hich  section  4 p rov ides 
for. B u t we should nevertheless like to know  w hat is the contribution  w h ich  
in the opinion  o f  G overnm ent should be paid by us. A question  waB p u t t o  
m y  H onourable friend M r. Sukthahkar on  the poin t and he parried it b y  sayin g  
th at there was no accurate estim ate o f national in com e available and th at co n se 
quently  no definite reply could  be given. W ell, if m y  H on ourab le  friend w ill 
read the w ords o f section 4, he w ill find th at the national in com e is to  be  d eter
m ined n ot by  the econom ists, w ho m ay differ am ong them selves, b u t b y  th e  
m em ber G overnm ent. In  the case o f In d ia , therefore, the national in com e m u st 
be determ ined by  the G overnm ent o f India . W e  h ave, therefore, a right to  ask 
G overn m en t to  let us know  w hat is the national in com e o f India  in their op in ion  
and w hat is the ex act contribution  w hich they w ish  to  suggest to  the L e g is 
la tu re?  I  am aware that w hatever th e view s o { the G overnm ent o f  In d ia  on
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this p o in t m ay  be, they can not give e ffect to th em  w ithout the con sen t o f the
L egislatu re. I  take it, Sir, that it is in tended to secure the approval o f the
L eg islative A ssem bly  at least fo i any grant that m ay be made to the U N R R A .
Well, i f  G overn m en t have m ade up their m ind on  this question  there should  be
n o  d ifficu lty  in their in form ing us at the present stage w hat w ould be a proper
-contribution  in their opin ion . • *

There is  another poin t, Sir, on  w hich  I  should like to obtain  in form ation . I t
appears from  the language o f  section  4 that any contribution  that we m ay m ake
will be g iven  on ce  for  all. In  other w ords, the contribution  will n ot be repeated
annually . I  do  n ot know  w hether this im pression  o f m ine is correct bu t I  think
Ihat any action  th at the Legislature m ay take on the proposal o f  the G overn m en t
regarding the am oun t o f the contribution  will depend on  the answ er to this
qu estion . I  p u t this question , Sir, becau se w hile it is laid dow n  in Articl^ 5 o f
th e A greem en t for  the U nited N ations R elie f and R ehabilitation  Adm inistration ,
1943, that the am oun t and character o f the contributions o f each  m em ber G o v 
ern m en t for the support o f the Adm inistration  w ill be determ ined from  tim e to
tim e by  its appropriate constitutional bodies, it has not been m ade clear w hether
this refers to  the sum  that w ould  be required annually for the continuance o f
the A dm inistration , that is for the m on ey  that w ould  be required to m aintain
the organisation , or w hether annual contributions w ould be required also for other'*
purposes. I f  the annual contribution  w ould be lim ited  on ly  to  m aking paym enta
tow ards the cost o f tiny adm inistrative organisation  that m ay be set up, I  am
sure that there w ill be no ob jection  on  the .p art o f the Legislature to  such , a
step bu t should w e be called upon to give a contribution , say, o f Rs. 1 0  crores

♦ or  R s . 1 2  crores year after year the m atter w ill be a m ore serious one and I  have
n o  dou bt th at the Legislature will think not on ce or tw ice bu t ten tim es before
agreeing to any propos&l that the G overnm ent of India m igh t have to m ake on
this su b ject . # ^

N ow , Sir, I  shall deal with the question o f In d ia ’s representation on the
'C om m ittees  that will be set up under the U nited Nations R elief and r e h a b ili
ta tion  A dm inistration  A greem ent. I should like in this conn ection  to draw the

a t te n t io n  o f G overnm ent to the com position  o f the C om m ittee on Supplies, w hich
w ill be 9 C om m ittee  o f  the C ouncil. I t  is stated in  paragraph 4 o f A rticle  8 o f
th e A greem ent th at the C om m ittee on S u p p l:es o f the Council shall consist of
the m em bers o f the C ouncil or their alternates rei resortin g  those m  m ber G o v 
ernm ents likely to  be principal su f^ liers  o f m aterials for relie f and rehabilitation,
R esolu tion  No. 21, w hich  was passed in the first session o f the Council, lays

•down the com position  o f tho C om m ittee. T h e Agreem ent lavs down the general
lines 6n w hich  the C om m ittee shall be constituted  and the R esolu tion  to w h :ch
I  have referred fixes its exact com position . The first paragraph o f this r e s o lu 
tion  runs as fo l lo w s : —  -

“ Resolved that the Committee on Supplies shall consist of members of the Council or
their alternates representing Australia, Belgium, Brazil, Canada, China, the French Com
mittee of National Liberation, the Netherlands, New Zealand, the Union of Soviet Socialist
Republics, the United Kingdom and the United States of America” .

In d ia  is conspicuous by  its absence in this list. W h y ?  I should like y> kn ow
why India  has been given  no plane on the C om m ittee o f Supplies. Is  it n ot
the intention  o f  the U N R R A  to draw  supplies o f-a n y  kind from  In d ia? India
m ay  n ot in the present state o f things be able to supply  rice and* w heat buf^
w ould she be totallv  unable to supply  goods o f any other kind that m igh t b e
required for the relief or rehabilitation o f devastated areas. " I  d o  n ot w ant,
Sir, that the present scarcity  o f consum er goods should continue b u t there
m ay  be directions in w h ;ch th* resources of Tndia m ay be m ade use o f  by  the
U N R R A . B esides, as tim e eoes on T hope that ou r  production  will increase
and although th*re m av  be n scarcity  o f  certain kinds o f goods n ow , in the
course of two, three or four years w e m ay be in a position  to contribute m aterially
to the pool which the TTNRJIA wi>l be to build up for the supply of goods 

'to the liberated countries. *W h y  has India then not been made a m em be* of
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the C om m ittee  o f  S u pplies?  I f  In d ia  is to  be askdd to contribute  to  th e UNRRA, 
it  is absolu tely  necessary  that she should  be represented  on  so  im portan t a c o m 
m ittee . M y  H bn ou raw le friend M r. Suk^hankar dealt lu c id ly  w ith  m an y  o f th e 
m ore im portan t p o in ts  con n ected  w ith  the U N R R A  A greem en t, b u t h e  d id  n ot 
refer to  this particu lar m atter w hich  ou gh t to rece ive  the a tten tion  o f G overn 
m en t. W e  have every  reason to  ask that In d ia , w hich  m a y  b e  able to  m a k e  a 
greater contribution  than countries like B e lg iu m  and China, shou ld  b e  repre
sented  o n  th e above-m ention ed  C om m ittee. B e lg iu m  and China, w hich  h ave 
suffered m u ch  m ore  on  accou n t o f  the w ar than  In d ia , are represented  on  th e  
C om m ittee  o f  Su pplies. B u t  India , w hioh  is in  a better  position , than  th ose  
countries in respect o f  the supply o f  goods, is unrepresented. I  h ope that th e  
G overn m en t w ifi w e ab le  to  assur us th at th ey  w ill do  w hat lies in th eir  p ow er 
to rem ove th is an om aly . *

T he third and the last poin t to  w h ich  I  shall refer deals w ith  the m a n n er in 
w hich  th e  representatives o f  In d ia  $re to  be se lected . W e  all know  the ch aracter 
o f  the present G overnm ent. The G overn m en t, as it  is a t presen t con stitu ted , 
does n ot represent public op in ion . T h e G overn m en t is * u nrepresentative 
and, as our representatives have in the p a st on  various in ter
national bodies been nom inated  by  the Central E x ecu tive , it  m a y  be cla im ed  
th at the sam e preceden t should be fo llow ed  in  th e present instance too . I  am  
not prepared to a ccep t this line o f argum ent. T he presen t G overn m en t is u n 
dou bted ly  n o t responsible to  the people . I t  w ill be in  th e  interests n o t  m erely  
o f  this coun try  bu t o f  the w orld if it  gave w ay to  a national G overn m en t. B u i  
ev en  while the present unfortunate state o f things lasts and it is supposed  b y  
the authorities that our on ly  business is to  carry ou t their d icta tes , it  sh ou ld  be 
possible for  G overnm ent, in a m atter relating to  the relie f o f  the liberated  
countries where no politica l questions w ould  be  raised, to  a llow  the L egislatu re 
to  have a say in  the se lection  o f  the m en  w ho w ill b e  In d ia 's  representatives on  
the C ouncil or on  other sim ilar bodies. W e  w an t, Sir, n o t m erely  th at w e sh ou ld  
take part in any international organisation  th at m ay  be  set up fo r  the relief 
o f  international suffering, bu t that In d ia  should b e  w orth ily  represented on  such  
organisations as m igh t be brought in to ex istence in  th is con n ection . W e  d o  n ot 
w ant th at w e should again be represented b y  B h o les  and Sarm as and M isras. 
we w ant to take steps to guard ecective ly  against so hum iliating a con tin yen cy  
W e  do n ot w ant that G overn m en t should be in a position  to  send representatives 
w h o  m ay virtually  be regarded as its propagandists. •

These are .the three m ain  questions w hich  1  think require to be considered  in 
con n ection  w ith  the proposition  th at has been  p laced  before the H ou se . I t  w ill 
dep en d  on the replies that G overn m en t give to these questions w hat attitude th e 
L egislature will adopt in regard to  this proposition .

*The Honourable M r. K U M A R S A N K A R  R A Y  C H A U D H U R ?  (E a st 
B en g a l: N on -M u h am m adan ): Sir, I  w ant on ly  to m ake a fe w  observation s on  
the last p oin t raised by ray H onourable friend P an dit K un zru . The G overn 
m en t has rightly reserved the u ltim ate decision  in the m atter o f  the form ation  
o f  the U N R R A f organisation in the hands o f the L egislature. I t  is th erefore  
proper that the Legislature should se lect the representatives to s i f  on  th e 
com m ittees o f the U N R R A  organisation, otherw ise the position  o f  the L egislatu re 
will be inconsistent w ith the m em bers w ho go to represent its vo ice .

T h l H onourable Sir R A M U N N I M E N O N  (N om inated  N on -O fficia l): Sir, 
there are certain  considerations w hich  should strongly  persuade us to  participate  
in  this schem e. First o f  all is the consideration  o f  hum an ity , w h ich  to  m y  m in d  
is an over-rid ing consideration, and w hich  should be su fficient fo r  all p ractica l 
purposes. Secondly , the R elie f and R ehabilitation  A dm in istration  is a v ery  
good instance o f international union in service, and as such w e should  w elcom e 
an opportunity  to  participate in it. *

There are on ly  tw o poin ts to w hich  I  should like to refer. One is the poin t 
w hich  has already been  so fu lly  se t forth  b y  the H on ourab le  P an dit K un zru , and 
it is th is : W h y  has India  no place on  the C om m ittee o f S u p p lies?  I  fu lly

#Not corrected by the Honourable Member.
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apprecia te  the considerations that he advanced , and 1  en dorse the p o in t o f  v iew  
th at In d ia  shou ld  be represented  on  that com m ittee . T h e oth er p o in t is this. 
1 think In d ia  shou ld  have an adequate share o f  the person nel o f  the adm in istra
tive  services in  the A dm in istration . 1 do  n ot think that w e can  cla im  an equ a l 
share if  w e are unw illing to  com m it ourselves to our due share o f  expenditu re. 
B u t  su b je ct to  our bearing an appropriate share o f  th e  burden  o f  B e lie f, I  th ink 
w e are entitled  to ask that we should have a share in the benefits and priv ileges 
o f  oflioe.

W ith  these rem arks, Sir, I  w elcom e the proposa l, and I  support it.
T hb H onourable S ir  G O P A L A S W A M I A Y  V A N G A R  (M adras : N on -M u h am 

m a d a n ): M r. Chairm an, I  w ish to  offer on ly  a fe w  rem arks on th e R esolu tion  
th at is now  under consideration . A s to the desirability  o f In d ia  participating 
in  the work o f the U nited N ations R elie f and R eh abilitation  A dm in istration  there 
can  be no tw o opin ions. I t  is necessary  from  points o f v iew  pertaining n ot 
m erely  to  considerations o f hum anity  bu t considerations o f our ow n in terest that 
w e shou ld  participate in the w ork o f  this A dm in istration .

Sir, reference has been  m ade to the am endm en t w hich the United S tates 
12  Noon le g is la tu re  ^ as as^ed the U N R R A  to m ake in its constitution  so as to 

' perm it the benefits o f this organisation  being exten ded  to  In d ia . I  arn 
n ot sure, Sir w hether the U N R R A  is going to effect this am end m en t. I find, Sir, 
there is a constituen t clause in this A greem ent w hich  is A rticle  V I I I  w hich  
provides that “ the provisions o f this A greem ent m ay be am ended as f o l l o w s :"  
C lauses (a) and ( 6) refer to  am endm en ts o f particu lar descriptions w hich  w ould 
not cover the am end m en t that has been recom m en ded  b y  the Congress o f  the 
U nited States. Clause -(c) sa y s : —

44 Other amendments shall take effect on adoption by the Counott by a two-thirds vote**. 
W h eth er “ oth er a m en d m en ts”  w ould  cover  the case o f  a ltogether changing 

the purpose o f the pream ble is m ore than I  can sav. B u t  assum ing th at that is 
. don e , it w ould n ot take us very far, so far as getting assistance from  the U N R R A  

is concern ed . I .  believe the H on ourab le  M r. Sukthankar referred to th e diffi
cu lties  in this conn ection .

Again, Sir, som ething has been said about the heaviness o f the contribution  
that m ay be dem anded  o f India  for participating in the w ork o f this A dm in istra
tion. i j i e r ^  has been  som e argum ent as to w hat the national in com e o f  this 
coun try  cou ld  be estim ated at. I  find a com m en t m ade b y  the Economist o f 
L on d on  w hich  said that it estim ates the contribution  o f India  at som eth in g  like 
3 5  m illion dollars, i .e ., about R s. 11 to R s . 12 crores. T hat w ould  m ean that 
th ey  had estim ated the national in com e at about one hundred tim es this am ount. 
A s the H onourab le  Pandit K unzru has pointed ou t, if it was a case o f  m aking  this 
contribution  on ce for all, it is w orth  our serious consideration . B u t  if it is going 
to  m ean  that we shall have to be  m aking this con trib u t;on  annually, it is a 
m atter for very serious dou bt on  our part. As to w hether the contribution  o f 
1  per cent o f the national in com e is to be a contribution  on ce for  all or  a periodic 
con tribu tion , I  w ould  refer the H ou se  to  the provisions o f  A rticle V  o f  the
A greem ent. I t  s a y s :—  _

"The amount and character of the contributions of each member Government unatr 
this provision will be determined from time to time by its appropriate constitutional

- It is certain ly  contem plated  by  this article that it need n ot be a contribution  
o n ce  for  all. W h eth er  the G overn m en t o f India  have received  any assurance 
th at it  is going to be a contribution  onoe for all, I  hope the^ H on ourab le  M r. 
Sukthankar will enlighten fts about w hen he replies to  this debate.  ̂ B u t  1 
be lieve  it has been  said in  d iscussions on  this question  th at this contribution , 
based upon a percentage o f the national in com e, w ill be a contribution  on ce for 
all I t  has been  said, I  think, som ew here. On w hat authority th at is based, 
w e should like to  know. T here is a provision in Article VT o f the A greem ent

^ " t h e  Director General shall submit to the Council an annual bmlcrpf. and from time 
to time such supplementary budgets as may be required, covering the necessary sdmmis- 
trstive expenses of the Administration1*.



T his is on ly  tor the purpose o i  running the A dm in istration , B u t  it  is a lso
provided  that w hatever is pa id  as contribution  tow ards the expenses o i  the
A dm in istration  cou ld  be taken in dedu ction  o i  the contribution  that is proposed
Jo be m ade under A rticle  V. W hether that m eans th at the tota l o i  the annuaL
contribution s under A rticle  V I  w ill be taken as a  d edu ction  from  a lu m p s u m
contribution  under A rticle  V on ce  fo r  all is a p o in t on  w hich  the house w ou ld
require en lightenm ent.

N ow , Sir, re feren ce has been  m ade to  the constitu tion  o f  the various C o m 
m ittees under this A greem ent. There is one p oin t I  w ou ld  like to  draw  the
attention  o f  the H ou se  to. On the m ain  C ouncil, w h ich  alone, I  believe, is
provided  io r  under the A greem ent, every m em b er  G overn m en t has a representa
tive . T he C om m ittees are constitu ted , 1 believe, under R esolu tion s a d o p te d
by  the C ou n cil at its first session; N ow , there is a C entral C om m ittee  on  w h ich
In d ia  iinds no p lace  along w ith  59 o th er countries. T here are on ly  the fo u r  big.
pow ers that are represented  on  the C entral C om m ittee . W e  h ave  a n u m ber o l
other C om m ittees. In d ia  has representation  on ly  on  th e  C om m ittee  o f th e
C ou n cil ior the F ar E ast. I t  iias no representation  on  the C om m ittee  o t
S u pplies. I  think in  the course o f  the discussions on  this su b ject i t  has been'
adm itted  th at even  for relief and rehabilitation  In d ia  is going to  be a  v e ry  big
su pp ly  base. I i  that is going to be so, it  is d ifficu lt to  understand w h y  she has
been le ft ou t o f this C om m ittee on  Supplies. T h ere is, h ow ever, on e p o in t w h ich
we m igh t take n ote  o f. T he om ission  does n ot go to the root .of the con stitu tion
o f  this A dm in istration . W h at I  m ean to say is that it is n ot part o f  the A g ree 
m en t itself— to w hich  w e are asked to give our approval— that In d ia  w ill n ot be
represented on  an y  o f these C om m ittees. I f  she is n o t represented, th at n on 
representation  is due to  a R esolu tion  adopted by  the C ouncil at its first session .
I  think, Sir, that the G overn m en t of India  should press the poin t a t its n e x t
session  th at this om ission  should  be m ade good. A lso , even  before the C ouncil
m eets at its n ex t session  it is qu ite possible on proper approach  for th e  C entral
C om m ittee to  p u t In d ia  on this C om m ittee  o f Supplies, because under the con sti
tution , the Central C om m ittee can m ake additions to  the personnel o f parti
cular C om m ittees betw een  tw o sessions o f the C ouncil.

Then there is one m atter to w hich  I  should  like to draw  attention . In 
section  111 o f R esolu tion  N o. 1 reference is m ade to the arrangem ents for d eter
m ining the relationships o f the A dm inistration  w ith  existing in ter-governm ental
authorities and agencies established to deal w ith supply, sh ipping and  related
questions. Ifr is not clear, Sir, w hat e x a ctly  is m ean t by  existing in ter-gov em -
m ental agencies for dealing w ith supply, shipping and' related  questions. W e-
w ould  like to  know  from  the H on ourab le  M r. Sukthankar w hat exactly  are th e
organisations indicated by  this expression ?

As regards the question  how  far India  can go  in the m atter o f contribution-
under Article V  o f the A greem ent, I  w ish to say a w ord or tw o. I t  is n o  d o u b t
contem plated  that 1  per cdht. is not an unalterable proportion , that other factors*
relating to a m em ber country  are-intended to be taken into consideration  before
the. percentage o f its contribution  is finally fixed. I  w ould  ask in this con n ection
Jbat the low  econom ic condition  o f this country  should b e  one o f  the m o s t
relevant factors to be taken into consideration. A part from  this, there is one*

' a sp ect o f this m atter w hich w ould enable us to  press for specia l consideration
in this connection . I  find, Sir, that section  4 o f R esolu tion  1*4, to  w h ich  m y
H on ourab le  friend P andit K unzru has already m ade reference in another co n n e c 
tion  uses words w hich seem  to im ply that Russia and China w ill n ot be called
upon to m ake any contribution .

“ The Council recommends” , so the Resolution runs, "that each member Government 
whose home territory has not Iften occupied by the enemy shall make a contribution” .

I  take it that this m eans that no contribution  will be dem anded  either o l '
C-l'ina or o f Russia. I  do not say that because Japan  has stepped into the n orth -
easternm ost corner o f A ssam  we should exp loit this clause for  the purpose o f
being excused altogether from  m aking any contribution . B u t that is a fa c t
w hich  has to be taken into consideration. I t  has^to be rem em bered that India*

. OHWBLAA ,,
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is go in g  to be a big m ilitary  base fo r  tho onslaught on  Japan , th at her econ om y
has been  affected to heir great d isadvantage in m an y  d irections, th at w e h ave h ad
a fam ine in  B en ga l and th at out general econ om ic  standards are low . F rom ,
these standpoin ts 1 think it is essential that the G overn m en t o f  In d ia  should,
press on  this A dm in istration  the desirability  o f treating In d ia  w ith  specia l favou r
in the m a tter o f  the am ount o f her contribution . N ot th at the U N R R A  is going,
to  be the final authority in determ ining  our contribution . T h e G overn m en t h ave
already said that the m utter is to  be p la ced  before the L egislature for  its approval.
B u t  I  w ould on ly  suggest that on  their side th ey  should n egotiate w ith  t h e
U N R R A  with a view  to obtain  its concurrence if n ot to  our being a lto g e th e r
exem p ted  from  m aking this contribution  or even  to  our m aking  on ly  a token,
contribution , a t least to  our m aking a contribution  w hich  w ill be com m en su rate
w ith  our ow n low  econ om ic  position . ^

There are a n um ber o f other points w hich  arise ou t o f  the R esolu tions o f the*
F irst Session  o f the C ouncil on  w hich  a great deal cou ld  be said from  the stand
po in t o f In d ia  from  both  the financial and politica l angles. * B u t  I  think on  th is
occa sion  w hen  the G overn m en t have com e forw ard  on ly  fo r  the obtain ing o f  our
approval to  the signature w hich  has been  appended  to  the A greem ent by  our
A g e n t G eneral in  the U n ited  States, it  seem s to  m e  u nnecessary  that w e shdfekL
g o  in to very great detail. I  have noth ing m ore to  Say.

M r. C E tA lR M A N  (T he H on ourab le  M r. M . N. D A L A L ) : At this stage 1 w ish
to  in form  tbe H ou se  that it has been  agreed by G overn m en t and by  leaders o f
parties that the debate on  this M otion  should rem ain  ad journed till tom orrow ,
and on ly  tw o speakers w ho are unable to  be  present tod ay  w ill be  p erm itted  -to
speak tom orrow , after whifch the G overnm ent m em ber in charge o f the M otion
w ill be entitled  to his right to reply . I f  there are any speakers w ho w ish  t o
6peak today, th ey  are entitled  to do so.

The H onourable S ir R A M U N N I M E N O N : W h a t is the idea, S ir?  ..
M r . C H A IR M A N  (T he H on ourab le  M r. M . N. D a la i): W e are adjourning the

debate  on  this J fo tion  until tom orrow  and tw o speakers will be perm itted  t o
speak tom orrow  after w hich  the G overnm ent m em ber wili reply . This procedure- 
has been agreed to yesterday by G overnm ent and leaders o f the parties.

w # S T A T E M E N T  O F  B U S IN E S S . *
The H onourable Sir M A H O M E D  U S M A N  (L ead er  o f  the H o u se ): Sir, I

su ggest th at w ith  your perm ission  the follow ing  tw o B Lls w hich  w ere la id on
the table this m orn ing be taken up tom orrow  after the non-offictal business is
o v e r : —

A  S ill  to  exten d  the date up to w hich  certain  duties characterised "as p ro tec 
tive  in  the F irst S ch edu le  to the Indian  Tariff A ct, 1934, Shall have effect.

A  B ill further to  am end the F actories A ct, 1984.
I  a lso  suggest that debate on  the U N R R A  R esolu tion  w hich  com m en ced  tod ay

b e  continued  tom orrow  after these tw o B ills  are d is u s e d  of. H on ourab le  M em 
bers are very anxious to  finish th e  business o f 'the H ouse as early as possibles
I  th ink it is quite possible to d o  so if every H on ourab le  M em ber m akes it a
p oin t to  see that tom orrow 's  business is finished tom orrow .

M r . C H A IR M A N  (T he H on ourab le  M r. M . N. D a la i): T o facilitate the wrork
o f  the C ouncil, I  will w aive the tim e lim it for laying the" B ill on the table o f  the
H ou se . .

The C ouncil then adjourned till E leven  o f the C lock  on Thursday, the 6 tli
A pril, 1944.
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